
 
 
 
 
 

 

The West Bengal Housing Industry Regulation Act, 2017 

 

Act 41 of 2017 

 

 

 

 

 

 

 

 

Keyword(s): 

Advertisement, Aggrement, Alottee, Apartment, Architect, Commencement Notice, 

Completion Certificate, Development Work, Engineer, Immovable Property, Promoter, Real 

Estate Project 

 
Amendment appended: 3 of 2019 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 

DISCLAIMER: This document is being furnished to you for your information by PRS Legislative Research 

(PRS). The contents of this document have been obtained from sources PRS believes to be reliable. These 

contents have not been independently verified, and PRS makes no representation or warranty as to the 

accuracy, completeness or correctness. In some cases the Principal Act and/or Amendment Act may not be 

available.  Principal Acts may or may not include subsequent amendments. For authoritative text, please 

contact the relevant state department concerned or refer to the latest government publication or the gazette 

notification. Any person using this material should take their own professional and legal advice before acting 

on any information contained in this document. PRS or any persons connected with it do not accept any 

liability arising from the use of this document. PRS or any persons connected with it shall not be in any way 

responsible for any loss, damage, or distress to any person on account of any action taken or not taken on the 

basis of this document. 

 







































































Registered No. WBISC-247 No. WB(Part-III)/2019/SAR-9

ilUtlkata
t\~~~C1~

Extraordinary
Published by Authority

ASADHA28] FRIDAY, JULY 19, 2019 [SAKA 1941

pART Ill-Acts of the West Bengal Legislature.

GOVERNMENT OF WEST BENGAL
LAW DEPARTMENT

Legislative

NOTIFICA TION

No. 764-L.-19th July, 20l9.-The following Act of the West Bengal Legislature, having been assented to by the
Governor, is hereby published for general information:-

West Bengal Act III of 2019
THE WEST BENGAL HOUSING INDUSTRY REGULATION

(AMENDMENT) ACT, 2019.

[Passed by the West Bengal Legislature.]

[Assent of the Governor was first published in the Kolkata Gazette,
Extraordinary, of the 19th July, 2019.]

An Act to amend the West Bengal Housing Industry Regulation Act, 2017.

WHEREASit is expedient to amend the West Bengal Housing Industry Regulation
Act, 2017, for the purpose and in the manner hereinafter appearing;

It is hereby enacted in the Seventieth Year of the Republic of India, by the
Legislature of West Bengal, as follows:-

West Ben. Act
XLI 0[2017.

Short title and
commencement.

1. (1) This Act may be called the West Bengal Housing Industry Regulation
(Amendment) Act, 2019.

(2) It shall be deemed to have come into force on and from 1st day of June, 2019.
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Amendment of
Section 20 of
West Ben. Act
XLI of2017.

The West Bengal Housing Industry Regulation
(Amendment) Act, 2019.

(Section 2.)

2. In sub-section (1) of section 20 of the West Bengal Housing Industry Regulation
Act, 2017, for the words "within a period of one year", the words "within a period
of two years" shall be substituted.

By order of the Governor,

SANDIP KUMAR RAY CHAUDHURI,
Secy. to the Govt. of WestBengal,

Law Department.
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